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PART III.

Regulations, Orders, Notifications, Rules, etc., issued by the 
Governor and by Heads of Departments.

Any objection or suggestion which may be 
received from any person with regard to the 
said draft on or before the date specified will 
be considered.

HOME DEPARTMENT.

NOTIFICATION.

The 29th August 1942.

No. 8337-P.(C).—The following draft of 
a further . amendment to the Orissa Motor 
Vehicles Rules, 1940, published with the 
.notification pf the Government of Orissa in 
the Home Department No. 731-P., dated the 
27th March 1940, which the Governor of 
Orissa is pleased to make ii\ exercise of t le 
powers conferred by clause (za) of sub-section 
(2) of section 08 of the Motor Vehicles Act, 
1939 (IV of 1939), is published, as required 
by sub-section (1) of section 133 of the said 
Act, for the information of all persons likely 
to be affected thereby, and notice is 61 J 
given that the draft mil be taken mto 
consideration on or after the Is 
1942.

Draft Amendment.

After rule 65 of the said Rules, the following * 
rule shall be inserted, namely, Rule 65A

“ 65A. The Provincial or Regional Trans­
port Authority may, in granting 
a permit in respect of a transport 
vehicle, attaoh a condition that 
the holder of the permit shall, if 
required, carry mails on payment of 
such amount as the Transport 
Authority may fix.”

By order of the Governor,
C. S. JHA,

Deputy Secretary to Government.

P
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1
WORKS DEPARTMENT.

NOIIFICATION.

Rules framed under rule 7(2) of the Indian Electricity Rules, 1937, for the levy of fees for testing and inspection and for the services of an Electric Inspector. 8

THE ORISSA354

PUBLIC

ORDE R.
The 12th August 1942.

No. 2441-Misc.—In exercise of the powers conferred by sub-rule (2) of rule 7 of the Indian 
Electricity Rules, 1937, and in supersession of all previous orders in this behalf in force in any 
part of the Province of Orissa, the Governor of Orissa is pleased to majge the following Order for 
the levy of fees for testing and inspection and generally for the services of an Electric
Inspector :—

1. (a) This
(6) It shall come into effect on
2. In this Order—

(1) “ the Rules ” means the Indian Electricity Rules, 1937 ;
(2) “ the Act ” means the Indian Electricity Act, 1910 ; and
(3) all words and expressions used shall have the same meaning as they have in the Act

and the Rules except that for the purpose of this Order :— ~ .
(a) “ Owner ” shall include an occupier of any building, place, carriage or vessel in 

which energy is, or is about to be, generated, received or used.
(b) “ Initial ” with reference to the inspection, examination or test of any electric

installation or apparatus shall mean an inspection, examination or test made 
prior to the bringing into use of such installation or apparatus but shall include, 
in the case of any installation or apparatus in which energy is used at high or 
medium pressure, the first inspection, examination or test made within six 
months of such installation or apparatus being brought into use if such installa­
tion or apparatus was not inspected, examined or tested by an Electric Inspector 
prior ter its being brought into use.

(c) “ Licensee ” shall include a person engaged in the business of supplying energy
with the sanction of the Government of Orissa obtained under sub-section (1) of 
section 28 of the Act.

3. Fees shall be levied for testing and inspection and generally for the services of an Electric 
Inspector under the Act and the Rules, from the persons and in accordance with the scales 
specified in the schedule and subject to the following conditions :—

(1) In the case of any inspection, examination or test specified in Scales A to E no fee shall 
be levied for a second or subsequent inspection, examination or test made within a period of 
twelve months from the date of a similar inspection, examination or test for which the appropriate 
fee specified in the Schedule has been paid unless such further inspection, examination or test is 
made on application or is necessary as the result of an extension or alteration of the installation 
or is, in the opinion of the Electric Inspector, necessitated by a breach of any of the provisions 
of the Act, 1910, or of the Rules or by the installation being incomplete at the time of the 
previous inspection or by the neglect or failure of the licensee or owner to carry out any 
written order of an Electric Inspector within the time specified by such Inspector.

(2) A surcharge of Rs. 25 per cent of the fee shall be payable for any inspection in respect 
of which less than 10 days’ notice of the intention to have such inspection made has been given 
to the Inspector concerned :

Provided that no sureha ge shall be payable in cases of purely temporary connections which, 
for the purpose of this proviso, shall mean such connections as will not be energised for 
than one calendar month.

(3) No fee shall be levied for any inspection, examination or test specified in Scales H and J 
to N of the Schedule unless—

(«') such inspection, examination or test is made on 
notice under rule 60 of the Rules; or

("') is established to the satisfaction of the Electric Inspector that the installation or 
SelT ’ 6Xammed " t6Sted iS “0t m accordance .nth the S or any

Order extends to the whole of the Province of Orissa.
and from the date of this notification.

more

application or after receipt of the

/
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1 lH^paid—^ jfeeS'~I'ees otlier than those set oufc in Scale K payable under this Order

(i) at the local Treasury or the Imperial Bank of India, Cuttack, or any of the branches 
thereof to the credit of Government under the head “ XIII—Other taxes and 
duties—B—Receipts from Electricity duties—Fees under the Indian Electricity 
Rules, 1937, and fees for the electrical inspection of cinemas” by chalan, in 
triplicate, the duplicate copy being forwarded to the Electrical Engineer and 
Electric Inspector, Orissa, Cuttack, or

(ii) at the office of the Electrical Engineer and Electric Inspector, Orissa, Cuttack, in cash, 
by money order or by cheque.

(6) Fees for any inspection, examination or test made on application shall be paid in advance 
and the applicant shall send together with his application—

(i) if the fee is paid under clause (a) (i) of this rule, the duplicate copy of the chalan ; 
and

lii> if si .
(c) In the case of any inspection, examination or test made otherwise than on annlication 

the fee shall be paid within 15 days of the receipt of the bill from the Inspecting Officer

concerned.
5. For the purpose of inspection fees—

(a) the capacity of an installation shall be the aggregate capacity of the generating plant 
or apparatus installed;

’ shall be converted into ‘Kilowatts ’ wherever theB. H. P.‘ Kilo-volt-amperes’ or ‘
machinery or equipment is so rated ;

ered by the annual fee shall be from 1st April to 31st March.
(6)

(c) the period cov

A. E. GREEN,
Secretary to Government, 

Public Works Department, Orissa.
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SCHEDULE.

SCALE A.

(1) Eor inspection, examination or test of any electrical installation or apparatus to which 
energy is, or is about to be, supplied at medium or high pressure except in cases to which Scales
B to M specifically apply :—

Fees for—

etc.cted load of installation, Annual
inspection. Re inspection.Conne Initial inspection.

Rs.Rs.

One-fourth of the 
fees charged for ini­
tial inspections.

10 10. W. ..Up to and including 5 K

Ditto.1015but notExceeding 5 K. W. 
exceeding 10 K. W.

Ditto.20 10Exceeding 10 K. W. but not 
exceeding 20 K. W.

Ditto.40 25W. but notExceeding 20 K. 
exceeding 50 K. W.

Ditto.60 25Exceeding 50 K. W. but not 
exceeding 100 K. W.

Rs. 60 plus Rs. 30 for 
i every 50 K. W. or part 

thereof in excess of 100 
i K. W. provided that if | 
j the part does not ex- ! 
i ceed 5, 10 or 20 K. W. I 

R6. 10, Rs. 15 or 
| Rs.

Exceeding 100 K. W. but not 
exceeding 500 K. W.

Ditto.50

20 respectively 
shall be charged for 

j such excess.

Exceeding 500 K. W. but not | Rs. 300 plus Rs. 20 for 
exceeding 1,000 K. W.

100 Ditto.
every 50 K. W. or part 
thereof in excess of 500 
K. W. provided that if 
the part does not ex­
ceed 5 or 10 K. W. 
Rs. 10 or Rs. 15 respec- 

j tively shall be charged 
i for such excess.

i

Exceeding 1,000 K. W. 600 150 Ditto.

(2) The fee shall be paid by the owner of the electrical installation or 
energy is, or is about to be, supplied. apparatus to which
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SCALE B.
(1) (i) For an inspection, examination 

which energy is, or is about to be, or test of 
generated at a any generating station 

pressure of 100 volts or other place in 
or more :—

Fees for—
K. W. or K. V. A. of plant installed.

Initial inspec­
tion. Annual

Inspection. Reinspection.

Rs. Rs.
Up to and including 25 K. W. 40 20 One-fourth of fees

charged for initial 
inspections.

Ditto.
Exceeding 25 K. W. but" not exceeding 

50 K. W.

Exceeding 50 K. W. but not exceeding 
100 K. W.

Exceeding 100 K. W: but not exceeding 
250 K. W. 8

Exceeding 250 K. W. but not exceeding 
500 K. W.

Exceeding 500 K. W. but not-exceeding 
750 K. W.

Exceeding 750 K. W. but not exceeding 
1,000 K. W.

Exceeding 1,000 K. W.

85 40

125 65 Ditto.

210 100 Ditto.

290 150 Ditto.

375 I 200 Ditto.

460 250 Ditto.

500 300 Ditto.

(ii) For an inspection examination or test of any transformer or sub-station in which 
energy is, or is about to be, transformed, used or distributed at a pressure of 100 volts or 
more :—

Foes for—

K. W. or K. V. A. of plant installed.
Annual

inspection.
Initial inspec­

tion. Reiuspection.

Rs.Rs.

One-fourth of the fees 
charged for initial 
inspection.

1025Up to and including 100 K. W.

Ditto.2550Exceeding 100 K- W. but not exceeding 
250 K. W.

Exceeding 250 K. W* but not exceeding 
500 K. W.

Exceeding 500 K- W- but not exceeding 
750 K. W.

Exceeding 750 K. W. but not exceeding 
1,000 K. W.

Exceeding 1,000 K- W. ’ .
___________________ ________________ _ ' other place in which energy is, or is about to be,

(2) In the case of a generating“ or the perscn generating or about to generate 
generated the fee shall be paid by "Station, the fee shall be paid by the person owning 
energy. In the case of a transformer or suo

Ditto.3575

Ditto.50100

Ditto.60125

Ditto.75150

the same.
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SCALE C.

or examination of any electric installation, appliance or apparatus, ^
(1) For an inspection 

,ny place of public entertainment.

Fees for—

Connected load of installation. Initial
inspection. Reinspecfcion.

Rs.

One-fourth of fee oharged 
for initial inspection.

100ft) For an inspection or examination of any electrical 
installation, appliance or apparatus, other than 
a generating plant for which a separate fee will 
be charged under Scale B in a cinema, theatre 
or other place of public entertainment other 
than a travelling cinema or temporary place of 
public entertainment referred to in clause (it).

Ditto.50(ii) For an inspection or examination of any electric 
installation, appliance or apparatus, other than 
a generating plant for which a separate fee will 
be charged under Scale B in a travelling 
cinema or other temporary place of public 
entertainment.

(2) The fee shall be paid by the owner of the electrical installation or apparatus to which 
energy is, or is about to be, supplied.

SCALE D.

(1) For an inspection, examination or test of any electric installation, appliance or apparatus 
in a factory within the meaning of the Indian Factories Act, 1934, other than a generating or 
a receiving station for which a separate fee will be charged under Scale B.

(i) For lighting or for purposes other than power

Fees for—

Connected load of installation, etc.
Initial

inspection. Annual
inspection. Reinspeotion.

Rs. Rs.

Up to and including IK. W. 10 5 One-fourth of the fees 
charged for initial 
inspection.

Every additional K. W. exceeding I K. W. R®* 10 sub­
ject to a 
maxima m 
of Rs. loo.

One-half the 
initial 
inspection

Ditto.

fee.



A

PART III.] THE ORISSA GAZETTE, SEPTEMBER
4, 1942. 359

=■==:

(n) For power purposes :_

Fees fox—
Connected load of installation, etc.

Initial
inspection. Annual

inspection. Reinspccfcion.

Rs. Rs. a. P-
Up to and including 5 K. W. 10 5 0 0 One-fourth of the fees 

charged for initial 
inspections.

Ditto.
Exceeding 5 K. W. but not exceeding 10 

K. W.

Exceeding 10 K. W. but not exceeding 20 
K. W.

Exceeding 20 K. W. but not exceeding 50 
K. W.

Exceeding 50 K. W. but not exceeding 100 
K. W.

Exceeding 100 K. W. but not exceeding 250 
K. W.

Exceeding 260 K. W. but not exceeding 500 
K. W.

Exceeding 500 K. W. but not exceeding 1,000 
K. W.

Exceeding 1,000 K. W.

15 7 8 0

20 10 0 0 Ditto.

40 20 0 0 Ditto.

60 30 0 0 Ditto.

100 50 0 0 Ditto.

200 100 0 0 Ditto.

300 150 0 0 Ditto.

Ditto.5fl0 250 0 0

(2) The fee shall be paid by the owner of the eleotrical installation or apparatus to which 
energy is, or is about to be, supplied.

SCALE E.

(1) For an inspection, examination or test of—

(а) a high pressure service connection—Rs. 50.
(б) a medium pressure service connection—Rs. 15.

(c) a low pressure service connection—Rs. 5.
(2) The fee shall be paid by the licensee or other person supplying the energy.

SCALE F.
(1) For an inspection or examination of aerial lines of different licensees or owners approach­

ing or crossing each other, or of any aerial lines approaching or crossing telephone, telegraph

or tramway trolley wires—
Each approach or crossing—Rs. 10.

(2) The fee shah be paid by the person whose line was last erected.

SCALE G. 

test of—(1) For an inspection, examination or
(a) a high pressure aerial line or cable, a minimum charge of Rs. 50 for a distance up to

5 miles, and Rs. 5 pSr mile or part thereof beyond 5 miles ; and
(b) a medium or low pressure aerial line or cable, a minimum charge of Rs. 10 for

a distance up to one mile, and Rs. 3 per mile or part thereof beyond one mile.

or owner thereof as the case may be.
(2) The fee shall be paid by the licensee

SCALE H. 

or test of a
—Rs. 25.lift worked by electrical energy 

electrical installation or apparatus to which(1) For an inspection, examination
(2) The fee shall be paid by the owner of the 

is about to be, supplied.energy is, or
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SCALE I.
(1) For the inspection of an}" work referred to in sub-rule (1) of rule 70 of the Rules 

whether a certificate is given under sub-rule (3) of the said rule or not- in respect of such
work 6—Rs. 10.

(2) For the issue of a certificate under sub-rule (3) of rule 70 of the Rules, as a result of th 
examination of plans furnished under sub-rule (1) of the said rule—Rs- 70*

SCALE J.
the accuracy of meters and other apparatus under(1) For testing and giving a decision 

sub-sections (6) and (7) of section 26 of the Act :
on

(a) For testing in the laboratory a single meter or other apparatus of the description 
mentioned under clause A of paragraph 1 and under paragraph 2 of the next 
succeeding scale (Scale K) the fees are same as those noted against each meter or 
other apparatus in that scale.

(b) In the case of a meter or other apparatus disputed under section 26 of the Act, where 
the test is required by the Electric Inspector to be carried out on a consumer's 
premises, the fees set out in sub-clauses (i) and (n) of clause A of the next succeeding 
scale (Scale K) shall be increased by Rs. 10 and Rs. 15 per meter for low and 
medium pressure respectively and for high pressure an additional fee of Rs. 30 shall 
be charged over and above the fee set out in paragraph 2 of the next succeeding scale 
(Scale K).

When a test is carried out by an officer of the Government of Bengal the travelling allow­
ance admissible shall also be payable.

For (a) and (b) the Electric Inspector shall decide under rule 8 of the Rules by whom such 
fees shall be payable.

NOTE.—(1) In deciding the capacity of meters and other apparatus for the purpose of clause (1) of Scale J, 
the capacities shall bo reckoned as those of the shunts or the primary sides of the curreno transformers, wherever 
these are used with the meters or other apparatus.

(2) The fees payable to ihe Government of Bengal for the services rendered by their officers under this 
scale will be credited to that Government by book adjustment for which an invoice will be sent by the Electrical 
Adviser and Chief Electric Inspector to the Government of Bengal for the acceptance and return to him by the 
Electrical Engineer and Electric Inspector, Orissa. The fees will be credited under “XIII—Other Taxes and 
Duties—Fees under the Indian Electricity Buies, 1S22, etc.” in the accounts of Bengal.

The fees shall be paid by the licensees or the owners as the case may be.
(2) Where the Electric Inspector is called upon to settle any dispute arising under__

Section 21(4) of the Act—Rs. 20 per decision.
Section 24(2)of the Act—Rs. 20 per decision. 
Section 26(4TJ of the Act—Rs. 10 per decision.
Clause VI(3) of the Schedule to the Act—Rs. 30 per decision. 

The fee shall be paid by the party against whom the decision is given.

SCALE K.
(1) For examination and testing at the laboratory.
Explanation.—“ The laboratory” means the Government of Orissa 

provided that until such laboratory is established it shall 
Bengal Government at Harish Mukherji Road, Calcutta.

Description of apparatus.

., ^ Electrical Laboratory,
the Electrical Laboratory of themean

Fees.

Rs.A. Electricity meters, D. C.—
(i) Low pressure up to 50 Amps.

50—200 Amps.
200—500 Amps. 
Exceeding 500 Amps. .. 

(?’{) Medium pressure up to 50 Amps.
50—200 Amps.
200—500 Amps. 
Exceeding 500 Amps.

10 each. 
15 each. 
20 each. 
35 each.
15
20

25
35• •

Batches of meters of the same capacity, design and make if sentin lots of not less than 10 at one and the same time, a discount 
of 25 per cent on the total fee shall be granted.

nit AUK.frji*. z- 0,V-o .
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Description of QPpa*atus.

Foes.B. Voltmeter, D. C.—
Rs.

Low pressure 
Medium pressure

C. Voltmeter, alternating pressure—
Low pressure 
Medium pressure

D. Ammeter, continuous

10
.. 15

10
15current up to 50 Amps.

50—200 Amps. 
200—500 Amps. 
Exceeding 500 Amp

10
15
20

s. 30E. Ammeter, alternating current
Same as in D.E. Wattmeter, continuous

(i) Low pressure up to 50 Amp

50—200 Amps.
200—500 Amps. 
Exceeding 500 Amps. 

(ii) Medium pressure up to 50 Amps.

current—
s.

10
15
20
30
15

50—200 Amps.
200—500 Amps 
Exceeding 500

The above scale of fees applies for testing a single range instrument 
at five points for which certificate of test results shall be fur- 
mshect. If any test beyond five points is required, an addition of 

2 shall be made to the amount for each point so tested.
G. Direct Reading- Ohm meter with its

megohms—testing at five points.
For each point tested beyond five points an additional fee

H. For making a record of pressure at the applicant’s premises, such Rs. 15 plus travelling
record extending over 24 hours. allowance admissible

under the rules.

20
25

.. 35

Rs.

own generator up to 2 10

1

!• Testing frequenecy of alternating current 6upply .. Rs. 10 plus travelling 
allowance admissible 
under the rules.

J. Electricity meters, single phase, alternating current, 50 cycles not Same as in A above, 
exceeding 400 volts.

(1) In the case of polyphase meters, the fees set out in clause A4 above 
shall be increased by Rs. 10 for medium pressure.

(2) For testing in the laboratory a single meter or other apparatus at 
high pressure (650 volts and above), an additional fee of Rs. 10 
over and above the fees set out above shall be charged.

(3) When tests of any kind are required to be carried out at site the 
travelling allowance of the offioer or officers deputed for the purpose 
as admissible under the rules applicable to him or them shall also 
be payable.

(4) If any repairs and adjustments are required prior to such tests the
cost shall vary according to the labour and material required. An 
estimate shall be furnished ip each case.

und Note-id When instruments „, sent tc, the^oratory
essentia?,°therefbre'°forScleHcate1mstruments, that a responsible man bo deputed to bring the instruments to the 
laboratory and to take delivery after repairs and/or tests.

(2) Instruments will not be received 
ari identification number.

ed to be removed from the laboratory until

which are not plainly marked with the name of the manufacturer and

all money due for fees or other
(4) Apparatus will not bo allow 

charges incurred has been paid.
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SCALE L.
• .• „ under rules 85—8S of the Rules, of any main,

(1) For an inspection, examination or te nce of leakage therein which may result in 
distributing main or service line to 0l. other pipe or to any appliance connected
therewith—Rs. SforttTfirS hour or part thereof and thereafter Rs. 15 per hour or part 

thereof.(2) If any leakage is discovered in any such main, distributing main or service line in excess 
of the limits prescribed in rules 85—88, the fee shall be paid by the licensee or owner of the main 
distributing main or service line, as the case may be. *

If no leakage is discovered in excess 
paid by the party applying for the test.

of the limit prescribed by rules 85—88, the fee shall be

SCALE M.
installation for existence of leakage to earth in pursuance of rule 27 of

(1) For testing of an 
the Rules—Rs. 10.

(2) The fee shall be paid by the consumer but shall be refunded by the licensee to the 
consumer in the circumstances referred to in rule 27 of the Rules.

SCALE N.
(1) For an inspection, examination or test of a low pressure installation for which no specific

scale is prescribed elsewhere in the Schedule—Up to and including 2 Kilowatts, connected load__
Rs. 2, and annas 8 for each Kilowatt above 2 Kilowatts.

of the electrical installation or apparatus to which(2) The fee to be paid by the 
energy is, or is about to be, supplied.

owner

' SCALE 0.
For any inspection, examination or test not provided for in any of the foregoing scales— 

the Electric Inspector may consider reasonable and proper in theRs. 10 or such other fee as 
circumstances.

district, and the Health Officer of the District 
Board subject to the approval of the Direc­
tor of Health and Inspector-General of Pri­
sons. In doing so the wishes of the medical 
practitioner proposed to be appointed shall 
also be considered. Provided there is no 
hospital or dispensary within a radius of S or 
10 miles and there is no private medical 
practitioner already practising in that area, the 
place favoured by the medical practitioner 
shall ordinarily be selected unless there are 
strong reasons to the contrary which shall be 
reported to Government by the Director of 
Health and Inspector-General of Prisons. 
The medical practitioner to be permitted to 
settle down in the village shall be selected 
by the Chairman of the District Board sub­
ject to the approval of the Director of Health 
and Inspector-General of Prisons.

HEALTH AND LOCAL SELF-GOVERN­
MENT DEPARTMENT.

NOTIFICATIONS.

The 24th August 1942.

No. 2415-L.S.-G.—The following draft of 
certain rules, which the Governor of Orissa, 
in exercise of the powers conferred by sub­
section (?;) of section 138 of the Bihar and 
Orissa Local Self-Government Act, 1885 
(Bengal Act IH of 1885), proposes to make, 
is hereby published as required by section 143 
of the said Act, for the information of all 
persons likely to be affected thereby, and 
notice is hereby given that the draft will be 
taken into consideration on or after tbe 15th 
October 1942.

Any objection or suggestion from any person 
in respect of the said draft that may be re­
ceived before the date specified above will be 
duly considered.

Rules for the establishment of Subsidised 
Allopathic Dispensaries in the Rural 
Areas of the Districts of Cuttack, 
Puri and Balasore.

1. W ith a view' to the extension of medical 
relief in rural areas, the District Board may 
subject to the following rules establish sub­
sidised dispensaries where private registered 
medical practitioners (Allopathic) will be 
permitted to settle down for practice.

2. The villages in which such dispensaries 
are to be located will be selected by the 
District Board in consultation with the 
District Magistrate, the Civil Surgeon of the

In case of
disagreement between the District Board or 
its Chairman and the Director of Health and 
Inspector-General of Prisons, the matter shall 
be referred to the Provincial 
whose decision shall be final.

3. The number of such dispensaries in each 
district shall not exceed that fixed by the 
Provincial Government in that behalf.

4. The amount of subsidy to be paid by the 
Provincial Government for the maintenance 
of a rural subsidised dispensary shall be 
Rs. 420 a year (or Rs. 35 a month).

5. The conditions under which the subsidy 
will be granted are as follows: —

(a) That recipient shall settle down in 
the specified village for a period of 
three years and shall during that 
period treat the necessitous poor free 
of charge.

(b) That he shall abide by these

Government,

rules.
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6. The cost of subsidy will be borne by the 
Provincial Government and be paid as „ 
tribute to the District Board concerned 
from the date of opening of the dispensary 
The subsidy will be disbursed to the District 
Board by the Provincial Government direct 
every half year on production of proper 
vouchers attested by the Chairman and the 
Civil Surgeon of the district concerned.

7. The agreement for the maintenance of a 
rural subsidised dispensary shall be termi­
nable on six months' notice, either from the 
Provincial Government or from the medical 
practitioner, and on expiry of the said six 
months the subsidy will cease to be payable.

reserve to
themselves the right of discontinuing the 
subsidy in any case for breach of the condi­
tions specified in rule 5.

9. The medical practitioner shall maintain 
registers and prepare returns for the rural 
subsidised dispensaries and shall submit the 
said returns together with a statement of the 
work done in the dispensary to the Chairman, 
District Board and the Civil Surgeon of the 
district in such forms and at such intervals as 
may be prescribed by the Provincial Govern­
ment.

10. The dispensary shall be open to inspec­
tion by the Chairman, District Board, the 
Civil Surgeon, the District Officer and the 
Subdivisional Officer concerned who shall 
furnish copies of their report to the Director 
of Health and Inspector-General of Prisons.

11. The medical practitioner shall execute
an agreement accepting the above conditions 
in such form as may be prescribed by the 
Provincial Government. „ . v.

12. The District Board shall make a free 
supply of medicines to be specified by the 
Civil Surgeon to the value of Rs. 300 a year 
and sufficient for a daily average of 30 
patients to the medical practitioner of each 
subsidised dispensary, the cost being met out 
of the district fund. The District Board may 
also incur from its own funds the expenditure 
on the equipment of the dispensary, provided 
that the articles remain the property of the 
District Board.

headquarters. He shall also do epidemic duty 
if so ordered by the Civil Surgeon.

In the event of the resignation, removal 
or transfer of a, medical practitioner, he will 
have the right to remove or sell his own pro­
perty in the dispensary, but he must make 

any properties purchased at the cost of 
the District Board, such as medicine, furni­
ture, etc., to the relieving officer, if any, or to 
the Agent of the District Board appointed for 
this purpose.

17. The medical practitioners in charge of 
subsidised dispensaries will be eligible for 
appointment to posts1 under the Provincial 
Government, provided that they satisfy the 
conditions laid down in the rules for recruit­
ment to such posts. Applications for such 
posts shall be submitted through the Chair­
man of the District Board, who shall forward 
the same with his remarks to the Director of 
Health and Inspector-General of Prisons for 
necessary action. In the event of his selec­
tion for appointment to a post under the 
Provincial Government, the Chairman of the 
District Board shall take necessary steps to 
relieve him in consultation with the Director 
of Health and Inspector-General of Prisons 
as soon as possible and the period of notice 
referred to in rule 7 may be reduced or dis­
pensed with as the Director of Health and 
Inspector-General of Prisons may deem 
expedient.

18. In case of disagreement among the 
Chairman of the District Board, the Medical 
Practitioner and the Civil Surgeon of the 
district
reference shall be made to the Provincial 
Government whose * decision shall be final and 
binding on all parties.

16.

over

8. The Provincial Government

or between any two of them, a

By order of the Governor, 
S. DAS,

Secretary to Government.

Erratum.

'The 25th August 1942
No. 2437-L.S.-G.—For the words 

district Cuttack 
No. 5645-L.S.-G.(C.), dated the 21st July 
.1942, published at page 305 of Part III of 
the Orissa Gazette of the 24th July 1942, 
read “the district of Angul".

the
occurring in notification

avail S. DAS,
Secretary to Government.

13. The medical practitioner may 
himself of casual leave for 15 days .during 
the year, provided that he sends a report to 
tbe Chairman of the District Board and to 
the Civil Surgeon before leaving the station 
and after returning to it. He cannot be 
granted other leave without a substitute 
medical officer. Out of the subsidy, a pro­

will be payable to the 
such

REVENUE DEPARTMENT.

NOTIFICATIONS.
portionate amount
substitute. The appointment pf any ^ 
substitute shall be subject to the approval ot 
the Chairman, District Board and the vi 
Surgeon of the district.

Erratum.
The 28th August 1942.

No. 1901—La-63-R.—In the 7th line of 
the Notification No. 1607-R., dated the 24th 
July 1942, published at page 309-10 of Part 
III of the Orissa Gazette, of the 31st idem 
regarding acquisition of land for contruction 
of retired line at the 4th quarter of the 1st mile 
of Pyka right embankment No. 62B at 
Gobardhanpur, pargana Avertak, zila Cuttack, 
please read ‘ No. 62B 'for 1 52B * as printed.

14. The medical practitioner shall not be 
transferred or replaced without the consent of 
the Director of Health and Inspector-General •

Prisons.

work within a radius of three nules i
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The 24th August. 1942.
No. 1863—La.-24-R.—Declaration. —Under section 6 of the Land Acquisition Act the 

Governor of Orissa hereby declares that the land specified below and measuring acres 0-02, 
be the same a little more or less, is needed for a public purpose, to wit, for excavating 0f 

drinkingwater well and under sections 3 and 7 of the same Act, the Sub-Collector, 
Berhampur, is appointed to perform the functions of a Collector under the Act and directed 
to take order for the acquisition of the said land. A plau of the land is kept in the office 0f 
the Sub-Collector, Berhampur, and may be inspected at any time during office hours.

Schedule.

f 3r
a

oBoundaries of the land required to bo taken up !
4J’

f o:Description of j 
land, wet or dry, 

inarn or poramboke, 
with survey 
or paimash 

number.

Name of 
owner or 
occupier.

.3!
aWest.South.s' * a 

111
East.North.i

'
H “

> IH

109I S7G5i ; 2 s 4

Evdivaramdar. Acre.
I! T. S.

No. 83/5A.
0 0412 
sq. liDks.

m q

NO 83/7®
S. No. 79, 
village 
Gonrji.

T. S.! No. S3/5A.

Esiate.

£ MeJvaramdar.

Minor Zamin- 
; dar of 

Chikati re- 
pres e nt e d 
bv the Court 
of Wards, 
Orissa.

I £■3 1 8J «
I ■' 5 '

3

w

0*1072 
sq. links.

T. S.
No. 83/7A. NoT83/7A.Do.T. S.

No. S3/5B.Do.Do. T. S. No. 83-7/B
i
! i

! 0*1484 
sq. links.

I
By order of the Governor, 

F. E. A. TAYLOR, 
Secretary to Government.

FINANCE DEPARTMENT.COMMERCE AND LABOUR 
DEPARTMENT.

NOTIFICATION.
The 1st September 1942.

No. 8496-F. (C).—In exercise of the powers 
conferred by clause (6) of sub-section (2) of 
section 241 of the Government of India Act, 
1935, the Governor of Orissa is pleased to 
direct that the following further amendment 
shall be made in the General Provident Fund 
(Orissa) Rules, namely :—

v/1NOTIFICATIONS.

The 1st September 1942.

Ho. 8481— lilL-27/42-Com (C).—In pur­
suance of sub-section (1) of section 92 of the 
Government of India Act, 1935, the Governor 
of Orissa is pleased to direct that the Indus­
trial Statistics Act, 1942 (XIX of 1942), shall 
apply to all the partially-excluded areas of 
the Province of Orissa.

1

Amendment.
The following shall be inserted as a note 

under clause (6) of sub-rule (3) of rule 15 ot 
the General Provident Fund (Orissa) Pvules, 
namely :—

■

The 1st September 1942.
u Note.—The authority competent under 

this clause to: grant an advance required by 
the Head of the Department himself shall be 
the appropriate department of the Provincial 
Government. Non-gazetted heads of offices 
shall be treated as gazetted officers for the 
purpose of this clause, i.e., the authority 
competent to grant an advance required by 
the head of an office who is a non-gazetted 
officer shall be the Head of the Department*

No. 8482—IIIL-27 42-Gom.—In pursuance
of sub-section (3) of section 1 of the Indus­
trial Statistics Act, 1942 (XIX of 19421, the 
Provincial Government are pleased to appoint 
the 1st September 1942 as the date on which 
the said Act shall come into force in the 
Province of Orissa including all the partially- 
excluded areas thereof.

By order of the Governor, 
TV. W. DALZ1EL, 

Secretary to Government.

By order of the Governor,
C. S. JHA,

Deputy Secretary to Government.
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